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xyo. SHRI R.L.P. VERMA ;

SHRI S.S. SOMANI :

Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to State :

(a) whether Government are aware 
the large scale demonstrations, represen­
tations and agitations from the trading 
community throughout the country for 
the abolition of Sales Tax j

(b) whether Chcif Minister of States 
Also met to resolve this use; and

(c) if so, whether a final decisionsa h 
since been taken in this behalf ?

t h e  m in i s t e r  o f  s t a t e  in
THE MINISTRY GF FINANCE
(SHRI SATISH AGARWAL) ;
(a; NumVr of representations have 
been rereived by the Central Govern­
ment suggesting abolition of sales tax 
and its replacement by excise duty. 
Giv-mm-nt have seen reports nf traders 
s<"king t > ventilate their point of view 
though tl *m mstratiom in certain states.

(b) and (c). The question of extending 
the scheme of replacement of sales tax by 
additional excise duties on some essen­
tial commodities like cement, medicine, 
vanaspati and petroleum products, as 
recommended by the Indirect Taxation 
Enquiry Committee, was last considered 
at a meeting of Chief Ministers of States 
held on 19th and 20th May, 1979. The 
proposal was objected to by a large majority 
of the States. As levy of tax on sales or 
purchases of go<ids taking place within a 
State is a State subject of taxation under 
the Constitution, it cannot be replaced 
by excise duty without the concurrence 
of the State Governments.
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CONCESSION TO IXNDEM & Vt- 
LOVt&CODM ltXM

«9a. SHRI D.D. 
SHRI JAI 
MATHUR

PRASAD

Will thr Minuter of COMMERCE, 
CIVIL SUPPLIES AND COOPE­
RATION be pleated to state :

fa) w’irth'T utndT-devefoped countries 
inrluding India obtained specific coft- 
< e«ion» from the dnrtflaped co(Mtt#t«l 
at UNCTAD V held reomtly in fc&wli!*$

(b) if not whether this was due the 
inability of the developed countries 
to act in a concerted maimer;

(c) whether considerations of aid by 
the developed countries was an inhibiting 
factor in the ability of Group of 77 to 
bargain for trade preferences ; and

(<t) the stand Government of India 
took in regard to trade preferences both 
at the meeting of the Group of 77 and at 
UNCTAD V  ?

THE MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI MOHAN DHARIA) :

fa) and fh). The agenda for UNCTAD-
V  covrreo a wide tange of subjects in­
cluding virtually all the major conference 
of developing countries in the area of 
trade and development. Tnc result# of 
the Conference for developing countries 
like India should be evaluated to the 
context of their roantiiwin* efforts to 
restructure their economic relation! with 
developed countries and accelerate the 
implementation of the Programme of 
Action for the establishment of the Mew 
International Economic Order and she 
extent to which the Conference contributed 
to tbe rtidisatkrt at these objective*.




